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'  The Deputy Minister io Km MinistrT 
nr Ste«l and Heavy Industries <Shri 
P, C. Soth>; (a) and (b) Thv matter 
i:. still under consideration.

As several legal issues are 
Involved in the case, all these issMps 
have to be given due ransideratioii 
bs'Iore arriving at a settlement

Sliri Vidy& Charan Shukla: May I
know what is the amount or royalty 
outstanding from Bhilai Steel Works 
to the State Government of Madhya 
Pradesh and how m iny times revenue 
recovery proceedings have .been taken 
by the Government of Madhya Pra­
desh for the recovery of the same 
from these authorities?

Shri P. C. Sethi: I do not havi'
the information immediately.

Shu Vidy« Charan SbokU: What is 
the rate ot royalty that is being givun 
to the State Government of Madhya 
Pradesh and are the Hindustan Stoirl 
authorities paying the same rate or 
royalty to other States also as they 
pay to Madhya Pradesh?

The Mliiteter of Steel and Heavy 
Indnstrles (Shri C. Sabramanlam):
There are three types o f cases. One is 
with regard to the lands taken <'n 
lease from the Madhya Pradesh Gov­
ernment. According to the lease 
terms the royalty is being paid to the 
Madhya Pradesh Government. There 
are two other categories with regard 
to which there are disputes with the 
Madhya Pradesh Government. One 
is with regard to the State Govern­
ment’s lands which have been granted 
to the Hindustan Steel Limited for a 
specific purpose. They are olaiminR 
royalty on the mining done on these 
lands; and the legal view is that they 
arc entitled to get the royalty. But, 
with regard to the lands acquired 
under the Land Acquisition Act, thi“ 
legal view is that no royalty need be 
given. This is a matter in dispute and 
will have to be settled.

Shri Daji: This mater is pending
for quite a number o f years. Mean­
while, payment to the Madhya Pr»-

desh Government is being delayed. 
Whai steps are being taken to settle 
the matter one way or the other and 
dispose o[ the matter?

Stirl C. Subramaniam: The legal
views have got to be taken into 
account. Generally, lawyers do not 
agree quite readily, (/nterniption). 
Some agreement will have to be 
arrived at. And, as far as the Madhya 
Pradesh Government is concerned, 
they can be assured that the Hindus­
tan Steels Ltd. is not a pauper organi- 
Kation. They can always recover 
whatever amount is due tram it.

Shri Vidya Charan Shnkla; My
nufcstion has not been answered. How 
do the rates of royalty paid to the 
Madhya Pradesh Government com- 
p.ire with the rates of royalty paid to 
other Stat<- Governments? Will Gov­
ernment lay a statement on the Table 
R i v i n g  the information about royalties 
due and the revenue recovery pro­
ceedings taken so that we can discuss 
the matter further?

Shri C. Snhraraaniani: I have
a!ready stated that I do not have the 
actual figures. As to the rate of 
royalty with regard to the mining 
least's, it is governed by a contract 
with the Madhya Pradesh Govern- 
rai'iit and the Hindustan Steel Ltd. 
and the contractual rate is being paid. 
With reffard to othfT categori-es, it has 
got to be settled before rate of royalty 
is fined.
Soviet Engines fdr Indian Jet Firbters 

+
f  Shri D. C. Sharnu:
] Shri Kaghtmath Singh:

^ J  Borooah:
\ Shri Ta.shpal Singh:
I Shri Katn Katan Gapta:
L Shri Hem B am a:

I
Will the Minister of Defence be

pleased to state:
(a) whether an agreement for the 

actjuisition of Soviet engines for the 
supersonic aircraft designed at the 
Hindustan Aircraft Ltd., has been 
signed with the Soviet Union; and
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(b) if so, the details thereof?

The Minister of Defence <Shrl 
Kiislina Menon); (aj Yes, Sir. An 
tiyr&ement has been signed for the 
manufacture of such an engine,

(b) This engine is intended to be 
installed in the Hindustan FightCT 
Mnrk II version. The production of 
(his engine in India will commence 
in 1963.

Shri Hem Ba.rua: May I know if
it IS not a fact that the British firm 
■wa.s to supply, almost to manufacture 
fur us, Orpheus XII for our HT 24, 
and, ultimately, the British firm back­
ed out? If so, may I know whether 
Government did not enquire into the 
financial or other position of the con­
tracting parlies before entering into 
the contract?

Shrl Krishna Menon: I cannot say
wht'lher there was a promise by them 
to dc so. At the time of the manu­
facture of the Orpheus that goes intfi 
the Mark II version, there was a 
prospect of the successful manut- 
turp o f the Orpheus engines in the 
world, that is to say, by other people. 
That fell through and thereifore, our 
difficulties arose. It cannot be said 
that there was a binding contract on 
their pEirt to supply the engines.

iihri Biia^wat Jha Azad; By what 
lime will our programme be delayed 
as a result ol the refusal of the U.K. 
ilrm to supply the engine?

Shri Krishna Menon: No, Sir; it
is not expected that there will be any 
dtlay because Marlt I has to go 
through its paces before we go on to 
Mark II.

«
SHORT NOTICE QUESTION

Mr. Speaker: Short Notice Ques­
tion No. 4. Shri Mohan Nayak—ab- 

Shri Prakash Vir Shasiti. , . .

^  Hvrtmk ^
^  I

JHr. Speaker: Shri Basumatari:

Sbri Basumatari; May I k n ow .... 
(interruptions,)

Mr, Speaker; I am asking him to 
put the short notice question, Hon. 
Members do not move along as we 
proceed in the House,
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Th* Minister of Education (Dr. 
K. L, Shriinali): (a) The death of
eight students occurred following 
consumption of milk prepared out of 
milk powder.

{b) Pending full investigation the 
milk feeding programme in the State 
has been suspended.

(c) The milk powder has been sent 
tor chemical analysis in the Calcutta 
Medical College and the report is 
awaited.

In the meantime we have asked the 
State Governments to take necessary 
precautions in the preparations of 
milk. •

Sbri Ba atari: What is the num­
ber of students affected and how many 
of them have recovered from its 
effect?




